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/ IN THECEN‘I‘RAL'ADMINIETRATIVE TRIBUNAL
| JODHPUR BENCH, | JODHPUR.
O.A. No. : 196/1997 Date of Order : 18.02.1999,
- 1. Bhagat Ram s/o Late Mahunga Ram aged about 52 years at
present employed on the post of UDC in the office of Indira
Gandhi Nehar Project, Bikaner|.
2. Het Ram s/o Shri Jesi Ran Ojha aged about 51 years at
. present employed on the post |of UDC in the office of Indira .
- Gandhi Nehar Project, Bikaner|. ' L :
hai 3. - Tara Chand Gupta s/o Shri Laxmi Chand aged about 52 years
. at present employed on the post of UDC in the office of
Indira Gandhi Nehar Project, Bikaner.
4. Babulal Sharma s/o Shri Ghasi| Lal Sharma. aged about 50
years at present employed on [the post of UDC at Bisalpur
Branch, Indira Gandhi Nahar Project, Bajju, Bikaner. :
. " . ..Applicants.
 versus
1. ' The Union of India through the Controller and Auditor
General, Bahadur Shah Zaffar Road, New Delhi1
§;§§z§;;§‘ 2. The Accountant General,
244 e Rajasthan,  Jaipur.
3.i:i11he Secretary, Finance Department,
' 'é}Government of Rajasthan, Secretariat,
oy yJaipur.
Foo it . -Respondents.
¥ , ,
}jvaﬂj.K. Kaushik, counsel for the applicants.
: itgwq‘K.S. Nahar, counsel for the respondents.

Hon'ble Mr. A.K. Misra, Judig
Hon'ble Mr. Gopal Singh, Admi

CORAM

ial Member.

histrative Member.

PER HON'BLE MR. GOPAL SINGH

Applicants, Bhagat Ram, Heﬁ

- Sharma have K filed this applicati
Administrativelfribunals Act, 1985,
impugned order dated 13.9.1996 at
112.11.1996 at Annexure /2 and £q
to consider ° the

respondents C3

appointment to the post of Divisi

Ram, Tara Chand and Babulal
on under section 19 of  the
praying for setting aside the
Annexure A/l_andgérder dated
r issuing a direction to the
se of the

onal Accountant on deputation

Ise applicants for




basis.

2. Applicants‘ case is that they are presently emploYed as UDC
“in the Indira Gandhi Nahar Project and their names were forwarded
by the Finance Department of the éovernment of Rajasthan to the
respondent No. 2 for cons1dera‘10n of their cases for appointment
to the post of D1v151onal Accountant. They have,’ however,,been
informed by the office of t le Accountant General) Rajasthan}
Jaipur. that their names were not included, ln the hliSt of
, candidates forwarded by :the Finance ‘Department of the State
«;7RGovernment to the Accountant |General for con51deratlon of their
ﬂ)‘cases for- appointment to the |post of Divisional Accountant v1de
their' letter dated 13.9. 1996 and 12.11.1996 at Annexure A/1 and
a/2 respect1vely. " 1In “support of thelr content1on, the
applicants have pﬂaced at Annexure A/6, a letter dated 18.8.1994 )
from the F1nance Department f the State Government addressed ‘to
the Accountant. General, Rajasthan wherein the names of the
appllcants were forwarded tp the Accountant’ General. Feeling
aggrieved by the nsn con ideration of their . cases - By the

Accountant General (Respondent No. 2) they have filed the present

OA.
3. Notices were issued o the respondents and they have filed
thelr reply. Learned co nsel for the respondents has " aiso

produced before us. a lettér _dated 07.10.1994 frcm1 the Finance
Department of the State vernment addressed to the Accountant

éeneral, Rajasthan wherein names of 50 UDCs of Major.Englneerlng
l Departments/Projects were |sént to the Accountant General for

2 ' :
wﬁcégsideratlon for their af

p01ntment to’ the post of D1v1s1onal’m

Accountant. This - list does not Jinclude the names - of the
applicants. : . B

T - - C

"o 4. We have -heard . the learned counsel . for® the partles and

perused the record of the case. It 'is ‘seen from the letter dated
18.8.1994 (Annexure A/6) that the Finance Department had sent
;names of 37 candldates ( ncludlng the applicants) of the Indlra
Gandhi‘Nahar Project to t e,Accountant General. . Since thié }ﬁst
wdid' not - lnclude the n mes . ‘of. candidates belonging to other

Englneerlng Departments,

it appears that a llst of candidates
from all ‘the Engineering Departments in equal proportlon ‘was-

called from the Flnance Department and‘ln response, the Finance .-

. ’. L,_j\géé:%'



Department sent a 11st of - 50 ,candldates from all Englneerlng“
Departments/PrOJects in equal p oportlon vide thelr letter datéd
7.10.94 to the Accountant - General for consideration of their
' cases for appointment to the post of Divisionai ‘Account-ant. This
letter dated 7.10. 199'4- was also [shown to the learned counsel for
the appllcants and he .did not contest the same. 'Thereafter, ‘the
’Accountant General selected‘ fhe candidates from amongst the'
.candldates sponsored by the StLte Government v1de their letter

dated 07 10. 1994,' for appointment to the' post. of Divisional

’7 Accountant .

lthe State Government to the Acc nntent General for appomtment to
the post of Divisional Accountant and, therefore, it does not
call for any interference. he application -is/ devoid of any
merlt ‘and deserves to be dlsmlssed. \ ' »

- )

L

. 6. The -OA is accordingly dismissed. Parties are left to bear

) ﬂ/”\/\/rgm‘ﬁ.
| (A.K. MISRA)
MEMBER . (J)
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Part. Il and Il destroyed .
in my presence mé’ré‘ ©_b

‘under tho supervision of
_section aif\ner (JZ\ as per

5 g’}«;y‘,.. - ‘




